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DELHI LEGISLATIVE ASSEMBLY

BULLETIN PART -1
(Brief record of proceedings)

Friday 28" March 2003/ Chaitra 07, 1925 (Saka)

Question Hour:
Starred Questions 142, 144, 146, 147, 149, 150, 152. 155 and 157 were asked and

replied. .
Replies to Starred Questions 141, 143, 145, 148, 151, 133, 154, 156 and 138 to 160

and Unstarred Questions 310 to 343 were laid on the Table.

Zpuial Mention (Rule 280): The text of Special Mention of the following Members
ere treated as read:

/ Shri Veer Singh

Shri Mohan Singh Bisht
Shri Jile Singh Chauhan
Shri Malaram Gangwal
Shri Roop Chand

Shri Nand Kishore Garg
Shri Puran Chand Yogi
Shri Mahender Singh
Shri Brahm Pal

D g0 0N kA R (G B e

Adoption of Reports:
Shri Moti Lal Bokolia moved the following Motion; “This House agrees to the
Seventh Report of the Committee on Welfare of SC/ST/OBCs presented to

the House on 27" March 2003.”
The Motion was put to vote and adopted.

Discussion on Budget 2003-2004: Discussion continued on the Annual
Budget 2003-2004 presented by the Finance Minister on 25" March 2003:

The following Members participated in the debate:

Shri Veer Singh

Shri Puran Chand Yogi

Shri Kanwal Singh

Shri Brahm Pal

Shri Mohan Singh Bisht

L L B

Detention and release of Member: Chair announced the detention and release
of Shri Shoaib Iqbal by the Delhi Police on 27™ March 2003.

Statement of Minister of Urban Development: Dr. AK Walia. the Mimster
of Urban Development made a statement clarifying the reply to Unstarrred
Question 294 listed for 27" March 2003.

House adjourned for tea break.
House reassembled.

(Discussion on the budget continued)
Dr. Narender Nath participated in the debate.

The Minister of Finance replied.
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Consideration and Voting on the Demand for Grants (2003-2004):

PM  The Minister of Finance moved that the Demand for Grants for the year 2003-
2004 be considered and passed. )
The Demands were considered clause-wise and passed.
7 537 Appropriation (No.2) Bill, 2003 (Bill No. 4 of 2003): The Minister of
PM  Finance introduced the ‘Appropriation (No.2) Bill, 2003 with the leave of the
House.
The Minister of Finance moved that the Bill be considered.
The Bill was considered clause-wise.
The Minister of Finance moved that the Bill be passed.
The Motion was put to vote and adopted unanimously.
539  The House was adjourned up to 2.00 PM of 31" March 2003.
PM
Delhi. Siddharath Rao
28™ March 2003 Secretary



